
REG ISTERED 

CETrBJL ADMINISTRATIVE TRIBUNAL 
BANGALJE BENCI-i 

Commercji oi plex(BDA 
Indiranagar,  
Bangalore - 50 038 

Dated : 
APPLICATION NO 	330 

(F) 

W.P NO 
- 

Applicant 

Shri C. Ramaewamy 	V/s 	The GM, lelecommunjoations & 3 Ore 

To 
1. 	Shri C. Ramaswamy 4, The Assistant General Manager (MP1) 

49  Ananthanagar III Cross C/a The General Manager 
Bapujinagar Karnatake Circle 
G.E.F. Poet Bangalore - 560 009 
Bangalore - 560 026 

5. The Divisional Engineer (Rural) 
2. 	Shri S. Siddaiah Bangalore Telecom District 

Advocate 19/I 9  B.V.K. Iyengar Road 
421 9  11th 'B' Cross Bangalore - 560 009 
let Phase, J.P. Nagar 
Bangalore - 560 078 6. The Assistant Engineer_in—Charge 

Circle Telecom - Store Depot 
3. 	The General Manager Vijayanagar North Post 

Telecommugtjoatjon Bangalore - 560 079 
Karnateke Circle 
Bangalore - 560 009 7. Shri M. Vsudei Rio 
Subject: SENDING 	QEJESOFSOFDEP 

Central Govt. Stng Counsel 
PASSED BY THE BENCH High Court Bide 

Please find enclosed herewith 	the 
Bangalore - I 

copy of 	DER/M 
passed by this Tribunal in the above said 

application on 	21-8-87 - - 
\ 	\2 	fl 

DEPUTY REGISTRAR 

Encl 	as above (JICIAL) 
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BEF*E THE CENTRAL ADI'UNISTRATIJE TRIBUNAL 
bA:UAL ORE 

DATED THIS THE 21st DY OF AUCUST1 1987 

Present : Hn'ble Justice Sri .S.Puttaswamy 	Jice—chirrnan 

Hn'b1. Sri P.Sriniv53n 	Member (A) 

A1-ftICATIUN No. 330187(F) 

C .Ramaswamy, 
na No.4., Ananthanaçr 
III rs ctess, Bapujinar, 
G.E.F.Pet, Ban3lere - 26. ... 	 Applicant 

Sri 5.Sidaiah 	•.. 	Ath,ocate ) 

vs. 

The General '1anaçr, 
Tele—cmrnunications, 
I<arntaka Linda, 
Bana1re - 9. 

The Assistant G8neral lanacer(MM) 

L/e the General F1ariaer, 

Karntka Circle, 
Bançalcre - 9. 

The Divisiena]. Enciri.er (Rural) 
Earaleie Te1.cm District, 

Nc.19/1, L.J.KIyencar 1aed, 
Bnya1er. - 9. 

4. The A.istnt.Ençiner—in—charce, 

Circle Tel.c&m—Stere Dsot, 
Jijayanaar Neith Pcst, 
Eancaicre - 79. 	... 	 Rndnts 

( Sri N.Jaudeja Re 	•.. 	ALi.cate ) 

This aliceti.n has ceme up bafcre the Ciurt 

teay. Hn'bl. Sri P.Srinivasan, Member(A) made the 

fel1.win : - 

ORDER 

The alicant, whe tk vsluntary retirement from 

th 	et of Section Euperviser w.e.f.1.12.1986, cemlains 

in this aplicatien that he%s 600F4 wrencly held up at 

the Efficiency bar('C8' ) staçe of his pay scale an 1.3.1983 

7. 
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when he was Eue to cress the same. 

2. 	Sri S.Si - aiah, learnefl counsel for the alicant, 

centends that the aplieant who belencs to a Sch.Eul.E caste, 

,I'N became due to cress the EE for the first time an 1.3.1983 

but his cse was not eensiEeiE at that time but much later. 

The Departmental Premetien Cemmittee('DPC') which net, for 

tha purpose only an 31.1.1935 aarently censiàered events 

which eccured after 1,3.1983 an 	aclared him unfit to cress 

the EB. According to him, the aplicnt had a good enough 

reci as on 1.3,1983 to be aileweE to cree the EE. A 

miner kenalty ws imposed an him for alleeE wrong claim 

of LTC, but that was much later than 1.3.1983 end shoulE 

not have stecE in the way of his crcssing the EB an 1.3.1983. 

Sri rl..Jasudeva bao, learned coun5el for the resen—

Eents, centened that the 3C did not find th alicant fit 

for crossjnc the EE an 1.3.1933. No doubt the 3PC was helE 

en 31.1.186, but it censidered the character tell (CR) of 

the alicant as cn 1.3.1983, and also on three successive 

dates, j,o., as oi 1.3.1934, 1.3.1985 and 1.3.1985, but 

found him unfit for cressjni the Eb an all these dates. 

The erdar im iirc penalty was not taken into account for 

considering his fitness as an 1.3.1983, Sri Has assItaQ. 

Th6 rosendents have produced the records of the 

DPC as well as the annual CR of the a4icant, which we 

have jtusd. We find that in the CRs of the al1cant for 

the years 1980-81_1981-82 the reperting .fficer has con—

sidured him fit for remctien. In the report for 1982-83, 

no such culumn is avaiLable. 	Hewever, we find the f.11.winq 

entries in the reert for 1982-83 :'DeveteE to duty', 

I 
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I inustrjeu, 'trustw.rthy', 'manajnc staff reasnbly 

- - 	we11 an 'ebeiunt', while aLainst srme ether cilumns, the 

ernments are tsatisfacteryt,Iverace? •tc. The sn- s is the 

situatj.n in recard to the CRs for the two earljsr years. iJe 

ale of the vjw tht for the urpese of deciding fitness for 

crassjnc, EB, it is sufficient to sue the CR for the year in 

which a pGrson beceines tue for cressinc the EB and fr twO 

y€ar irnrnviate1y prior to it. Mrever, for cre5sinç EB, 

the criturjen to bQ alied should net be the saint as  for 

rrnetjen to a selectjrn pest. Ejearinc these f'aters in 

mini, we are sati5fiLO that the CRs .f the aFlicant for 

the three years 1980-81, 1981-82 and 1982-83 ar çeed eneuçh 

to all.w him tw gruss the EB from 1.3.1983. In this view, 

it is unnecEssry to ccnsider the position as en subsequent 

giates, is., 1.3.184, 1.3.1985 and 1.3.1986. 

S. 	In view of what we have stated abeva, we have ne 

husjtatjgn in quashinc the centunts of letters dated 17,2,1985 

(Annexure-4), 5.5.1986(Annexure-5) anw 27.4.1985(Annexure-7) 

whereby the iecisien of the OPC was intimated to the 	licant 

that he h4 bn nutLallewu te cress the EB. We direct the 

ruspenents to allew the applicant tu eress the EB from 

1.3.1983 and to cive him all censequential financial benefits 

fluwinc therefrom. The aLpiicatien is all.we an these terms. 

Partis to bear their own cests. 
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